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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH 

AT HYDERABAD 

O.A.No.61/93 	 Date of Order: 123.1993 

S.Ayub Shariff 

K.Seshchalapi1lai 

A N D 

1.. The Senior Supdt. of Post Offices, 
Chittoor Division arid District. 

2. The Director General df Posts, 
New Delhi. 

Counsel for the Applicants 

counsel for the Respondents 

Applicants. 

Respondents. 

. Mr.tèishna Devon 

. Mr.N.tC.Devraj 

CORAM: 

I-ION'BLE SI-IRI T.•JHNDFASEiQiARA RDDY,NEMBER(JTJDL.) 
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Order of the Single Netter Bench delivered by 

Hon'ble Shri T.Jhandrasekhara rceddy, Member(Judlj. 

This is an application filed under Section 19 of 

the Administrative Tribunals Act to direct the respondents to 

pay the Daily Allowance otheC 	 also rçinburse 

the mess charges incurred for the period of "Induction to P.As 

Training" in Mysore from 30.3.1990 to 19.6.1990. 

The facts giving rise to this O.A. in brief are 

as follows 

The first applicant is working as Post Man and the 

second applicant as Oroup-D employee in Palamner Head Post Office7 

Chittoor Division. The applicants one. and two were selected 	
j 

in the examination for promotion to the cadre of Postal AssiStant 1 

held in the years 1988 and 1989. Both the applicants were 	 I  

send to Undergo "Induction to Postal Assistants Training" in 

Postal Training Centre, Mysore Karriataka State from 30.3.1990 

to 19.6.1990. Accordingly both of them had undertone the said 

training during the period from 30.3.1991 to 19.6.1990. Both / 

the applicants after completion of traifing had submitted bills 

claiming Th and DA for the training they had undergone in the 

postal training centre, Mysore. In the year 1990 the bills 

of the applicants were passed only with regard to the TA claim 

but DA claim had been dis-allowed. so, the present O.A. is 

filed by the applicants for the relief as already indicated 

above. 

Toda we have, heard Mr.Krishna Devan, Advocate for 

the applicant md Mr.N.k.Devraj, Standing unsel for the 

respondents. 

I 



cl* 
½ 

-4- 

91 so 

The Senior Superintendent of Post Otfices, 

ChittoOr Division ,and Dist. 
The Director General of Posts, New nelhi. 

3, One copy to Mr.Krishna Devan, Advocate, CAT.Hyd. 

One copy to Mr.N.R.Cevraj, Sr.CGSC.CAT.HYd. 

One copy to Deputy Igistrar(J)CAT.HYd. 
Copy to All Reporters as per standard list of CAT.Hyd. 

Oe spare copy. 
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Mr.N.R.Devraj, Standing Counsel for the 

respondents opposes this O.A. On the ground of limitation. 

As coUd be seed the cause of. action for filing this O.A. 

arosefr in the month of September 1990 when the competent 

authority passed the bill allowing the TA claim of the 

- 	applicants and dis-allowing the DA claim of the applicants. 

Under provisions of Section 21 of the Mministrative 

Tribunals Act one year time is given to the applicants 

to approach this Tribunal for redressal of his grievance/ 

grievances after D.A. was disallowed. Mmittedly this• 

O.A. is filed on 22.1.1993. There is morethan 2½  years 

delay in filing this O.A. ?bsDlutely no explanation is 

oifferred for the enormous delay of 2½ years in filing of 

this O.A. in view of this position, we do not have any 

difficulty to come to the conclusion that this 0.?. is 

hopelessly barred by time and so is rejected as barred by 

time. 

Mr. Krishna Devan has ntnred M.A.51/93 for permission • 1 

1 
to file a single O.A. on behalf of both the applicants.. Asj 

we have rejected 0.?. this M.A. becomes infructuous and 

is dismissed as infructuous. . 
4 
t 

The parties shall bear their own costs. 

• 	
( 

(T . CMANDRASEE13ARA it Y) 
Member(Judl.) 

Dated: 12th Match. 1993 

(Dictated in Open Court) 
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TYPED BY 	COMPARED BY 

CHECKED bK ç APPROVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH AT HYDERABAD. 

THE HON'BLE Mh.JU4ICE V.NEELADPJ RAO 
/VICE CHAIRMAN 

PJ4D 

THE HON'BLE N$'.h.BALAStJBRAMANIAN 
MEMBER(JflIN) 

AND 

THE HON'BLE MR.T.CHJ&NDMSEFJ-IAR 
REDDY ; NLMBER(JUDL) 

DATED; ¶')__-3, -1993 

ORDER/J1J3MENr. 

R.P./ C.P/M.A.NO. 

in 

O.ANo. 

T.A.No. 	 (W.P.No 	 ) 

Adm
je 

d and Interim directions 

iss 
Al1.. 

Disd of with directions 

Dised as withdrawn. 

Dised 

Dised for default. 

Ord/Rejected. 

Noorder as to costs. 
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